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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,JABALPUR

original application No. 511 of 1998

Jabalpur, this the 2n4g day of July 2003.

Hon'ble Mr. D.C. Verma, Vice Chairman (Judicial)
Hon'ble Mr. anand Kumar Bhatt, Administrative Member

Arvind Kumar Tripathi,

aged about 22 years

Son of late shri Dwarika

Prasad Tripathi,

resident of village Gubra Kalan,
P.S. Belkheda, Tahsil Patan,

District Jabalpur M.p. APPLICANT
(By Advocate - None)
VERSUS
1. Union of India, through the Secretary
Department of Posts, Govt. of India,
New Delhi.
2. Senior Superintendent of Post 0ffices,

Jabalpur Division, Jabalpur M.P.

3. Dilip 3ingh Thakur, resident of
Belkheda, Tah. Patan, District

Jabalpur M,P, RESPONDENTS

(By Advocate - Shri S.C. Sharma for respondents 1 & 2)

O RDER (ORAL)

By D.C. Verma, Vice Chairman (Judicial) -

By this original Application the applicant is
challenging the appointment of respondent No. 3 onh the
post of Extra Departmental Branch Post Master (in short

EDEBPM) of Branch Post Office Gubra Kalan.

2. The grounds‘taken to challenge the appointment of
respondent No. 3 1s that the applicant is not a
permanent resident of village @Quxa Kalan, but of
villéée Belkheda. The name of respondent No. 3 also
finds in the voter list of vi;lage Belkhedsa.
Consequently on the ground of‘residence the appointment

of respondent No. 3 is not valid.

3. The submission of the learned counsel for the
respondent is that as per the rules under the Extra
Departmental postal staff;ilQQé and as per the
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* 2 %
Notification dated 17.10.,1997 by which the post was
notitied there was no requirement that the candidate
should be a permanent resident of any particular village.
The only requirement was that a person who is appointed
must provide accommodation tror use as post ortice, 1In
this connection the relevant instruction is contained in
Section IV of EDA conduct & Service Rules under heading
‘Method of Recruitment®, Para 3 is in respect of income
and ownership of property. 1n para 3 it is mentioned that
a person who takes over the agency must be one who has an
adequate means oOf livelihood. The person selected for the
post of EDBPM must be able to ofier space to serve as the
agency premises for postal operations, Para 4 is in
respect of permanent resident of the candidate for the
post of EDBPM. However this provision has been held
ultra vires by various decisions. Consecuently in 1993
a circular was issued py D.G. P&T wherein it is
speciiically mentioned that in the light of the various
decisions of the Cehtral Administrative Tribunal it is
not necessary for a candidate to be a permanent resident
in respect oif Extra Departmental posts. Thus looking
to the provisions contained in para 3 the only requirement
is that the person who is selected for the post of EDBPM
must be able to otfer space to serve as the agency
premises for postal operations. rhus necessity of being
a permanent resident of the village in which the post

office is situated is not reguired.

4, The applicant and respondent No. 3 was considered

alongwith others and respondent No. 3 was found most

suitable for the post and was accordingly selected and




* 3 %
posted. No other ground to challenge the appointment of
respondent No. 3 has been made out. Accordingly the

Original Application is dismissed, NO cOsts.

(Anand Kumar Bhatt) ‘ (D.C. Verma)
Administrative Member Vice Chairman (J)
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